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CEN TRAL ADMIN ISTRR TIVE TRIBUNAL
principal Bench

0.,A, Noo 1899 of 1994

New pelhi, dated the 11th Sept. 1995

HON'BLE MR, S.R., ADIGE, MEMBER (A)

HON'BLE DR, A. VEDAVALLI, MEMBER (3)

1. shri subhaswChand,
s/o shri mehabir

2. Shri rem
8/o shri sukh Lal

3. shri Krisham Kumar
s/o shri Gumti Frem

4, Shri Budh R8j Singh
s/o shri Rem Kirpal singh

5. shri shiv Bhan singh
s/fo shri Rem singh’

6, shri pewender Kumap
/o shri Rem parkash

7. Shri Om prakagh
8/o shri Bhoore singh
f/lo 33/5, Trilok puri,
New Delhi=-110091, ceoe APPLICANTS

(By Advoc@te: shri Yogesh Sharma)

VERSUS

1. Union. of India through
the Generdl Manager,
Northern Reiluwdy, Baroda House,
New Delhi,

2, The Divisional Railway Manager,
Northern Railuwady, pelhi @ivision,
New Delhi,

3. The Secretary,
Reilway Board, Reil Bhawen,
New D@lhi. e RESPONDEN TS

{None appeared)
QRDER (URAL)

8Y HON'BLE MR, S.R. ADIGE, MEMBER (A)
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In this 8pplication shri subhas thand and
: fr4 e
6 others, 8ll (Casual Labourers who worked im different

leng#y of time in the year 1980-81, hawe prayed for
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inclusion of their n3mes in the live Casudl Labaure‘r‘:lfﬁ

Register.

2, This G.A, was filad on 22,9,94, Saveral
opportunities were given to the Respondents to
file  their reply but no reply hds so far been filed. :
None had appeared for the Respondents on various
ddtes. On 18.5.95 shri Rejesh Respondents counsel
was present in the court wa2s directed to t2ke
notice on bshalf of the Respondents and ensure that
the ir reply wag filede On thse l3st date i.e. on
19.7 .95, none had &ppe2red for the Responcents and
no reply was filed on their beh8lf, To=da8y shri
Rajesh héd again @ppedred and states that ‘8coording
to his infomation the Respondents have 8ssigned
this c3se to some other counsel. ’Howsver, it is

&n mn ;
not possible o wait IHM for the Respon=~

dente"to file their reply. Ue note that the

A S’abmrﬁw Fesr i
applica@nt had ANFEN repTesentation tov the Resp-
ondents for inclusion of their naémes in the live
casuel Lebourer Register,but the applicants! counsel

shri Yogesh Shzx_'ma states that they have not reoaiuad"
it .

‘any reply to ' b represen tation.,

3. We dispose of this 0.,A, with a directian’
o the Raspondents Mm the event that the
applicant hﬁn File! a Prash- ‘represen tdtion to the
Responden ts for inclusion in the live Casual |
Labourer Register within one month from the date
of receipt of 2 copy of this judgnent, the
Respondents will consider the same and digpose of
that representation by means of 2 detail ed, speakiﬂg

I alcodlente ml Jow 4
and reason ed order'(under in timation to the
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applicants within three months of the date

of receipt of that representationy

4, This 0.A, is disposed of accordingly.

NOo wostse
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(DR, A, VEDRVALLI) s/f% GE)

Member (1) Member (R)




